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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
EXECUTION APPLICATION NO. OF 2024
IN
ORIGINAL APPLICATION NO. 486/2024
(Under Section 25 of the National Green Tribunal Act, 2010)

IN THE MATTER OF: MF%W _
Go,g_:_ntb

& dia
Suddu ...Applicant g\n
NOTARIAL | NOTARU

Versus
Ministry of Environment Forest

\MarﬁlCltmate Change... Respondents
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' * REPLY AFFIDAVIT ON BEHALF OF RESPONDENTS 2 TO 5 IN RESPOSE

TO THE EXECUTION APPLICATION

MOST RESPECTFULLY SHOWETH:

I, MAWRANR SAYEpaged about S 7, son ofLde MeHDHAMIDAI
resident  of ©\ AL Puy KW d horald LWpw do
hereby solemnly affirm and declare as under:

1. That the deponent is Respondent No. 2 in the present Execution
Application and is well verse with the facts and circumstances of the

present case, hence is competent to file the present reply affidavit.
M

o0 11-75
Rgmendra Nath Triparry
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2 That the Respondent No. 2 to Respondent No. 5 are the legal heirs of late

Shri Hamid Ali, including the answering Respondent namely Shri Mehboob

Saeed. Accordingly, Respondent No. 2 is filing the present reply to the

Execution Application preferred by the Applicant.

3. That the present Execution Application is misconceived, devoid of merits,

and is non-est in the eyes of law. The same is liable to be dismissed with
exemplary costs, as the relief sought therein already stands complied with
and, therefore, the Execution Application has rendered infructuous has
been fully addressed by the Action Taken Report (ATR) dated 21.08.2024
subrﬁitted by the Divisional Forest Officer (DFO), Gorakhpur, and the

Applicant's allegations are baseless, rendering the Application infructuous.

4. It is well settled principle under law that the Execution Court cannot go
beyond the decree i.e. the order of which the execution has been sought.It
is a well-settled principle of law that an Execution Court cannot go beyond
the scope of the order sought to be executed, as established in Rahul S.

Shah v. Jinendra Kumar Gandhi (2021) 6 SCC 418.

5. That the averments and allegations raised in the Execution Application are

denied in its entirety and no contents thereof shall be deemed to be

i e
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admitted by the Respondents by reason of non-traverse or any other

reason unless specifically admitted therein.

6. That OA No. 486 of 2024 was filed before this Honble Court wherein the

following grievance was raised in the Original Applicantion:

“There was a garden in two acres of land at Araji No. 619,
Khata No. 716 situated at Chandra Petrol Pump, Sonoli
Road, Police Station Gorakhnath, Tehsil Sadar, District
Gorakhpur, Uttar Pradesh. It is alleged that the legal heirs of
the original owner had entered into an agreement with a
builder Vikas Kejriwal and the legal heirs along with builder in
collusion with the Officers of the Forest Department and
Police Officers have cut the fruit bearing green trees illegally
and when the Applicant had tried to resist, he and his family
members were harassed. It is further alleged that 75 fruit
bearing guava trees were illegally destroyed/cut by using
bulldozer on 28.03.2024 and a complaint was made to the
authorities but no action has been taken. Along with OA,

photographs of trees which were cut have been enclosed.”

Without prejudice, the Respondents categorically deny these allegations.

The Applicant, a former caretaker with no legal rights over the land, has
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fabricated claims out of personal vendetta. No illegal felling of 75 guava
trees occurred, as guava is an exempted species under the Uttar Pradesh
Government Gazette Notification No. 24/LXXXI-5-2020-07-93 dated
07.01.2020, and the ATR confirms only 10 trees were felled lawfully or
penalized prior to 28.03.2024. Further, the Respondents entered into a
Builder's Agreement dated 08.02.2023 with Respondent No. 6 (Vikas
Kejriwal), delegating construction responsibilities, absolving them of liability

for alleged acts post-Agreement.

A copy of the Uttar Pradesh Government Gazette Notification No.

24/LXXX|-5-2020-07-93 dated 07.01.2020 is annexed herewith and

marked as Annexure R-1.

7 That this Hon'ble tribunal vide its order dated 26.04.2024issued in OA. No.

4860f 2024 has issued the following directions;

“To ascertain the truthfulness of the allegations and also for
appropriate action, we direct the Divisional Forest Officer,
Gorakhpur to get the factual report and take action against
the violators, if required, after duly following the principles of
natural justice. The action taken report will be submitted by
the DFO, Gorakhpur before the Registrar General of the

Tribunal within four months by e-mail at judicialngt@gov. in

e
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preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. If found necessary, the

matter will be listed before the Bench for consideration.”

True copy of the order dated 26.04.2024 is annexed herewith and

marked asasAnnexure R-2.

. That after the order of the Hon’ble Tribunal, a report dated 21.08.2024 was
filed by DFO, Gorakhpur and the same also got uploaded on the website of

this Honble Court on dated 23.08.2024.

.y |True Copy of the report dated 21.08.2024 is annexed herewith and

markéd as AnnexureR-3.

. . Thaf as per the report of the aforesaid DFO, an aggregate amount of
1142,000/-, comprising [7,000/- for the first incident and 1035,000/- for the
second incident, has been duly deposited into the Government
Treasury.The ATR confirms that only 10 trees were felled, i.e., 5 (1 Bael, 1
Teak, 3 Mango) under Permit No. 6587240 dated 25.10.2023, issued after
assessment by the Superintendent, State Garden, Gorakhpur, and 5
additional trees (Mango and Neem) for which penalties were paid, fully

resolving any minor infractions. The Applicant’s claim of 75 guava trees
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felled is false, and even otherwise guava is exempt under the Gazette

Notification.

10. That it is clear from the said report that the state authorities after duly
following the principle of natural justice has taken appropriate actions
against the concerned persons hence, nothing survives in the present
applicationhave taken appropriate actions, including site inspections and
penalty imposition, confirming no illegal felling of 75 guava trees occurred.
The Applicant failed to cooperate with the investigation despite notices

dated 05.05.2024, 15.06.2024, and 10.07.2024, undermining his claims.

11. That on dated 27/09/2024 an Execution Application No. 40 of 2024 was
filed wherein following prayers were made:

“1. Direct the Divisional Forest Officer (DFQO), Gorakhpur,
and other concerned authorities to submit a comprehensive and
complete Action Taken Report (ATR) detailing all necessary
steps undertaken in connection with the illegal felling of 75
mature, fruit-bearing guava trees, including penal actions
against the violators, environmental impact assessment, and

remedial measures, in compliance with this Hon'ble Tribunal's

earlier orders. //'7 /5’ d

GRIGT Toe
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2. Impose heavy environmental compensation on the builder
and other violators involved in the illegal tree felling, applying
the "Polluter Pays Principle" as mandated under Section 20 of
the National Green Tribunal Act, 2010, to ensure that the
environmental damage caused is properly compensated. The
compensation should reflect the full ecological value of the

illegally felled trees and the environmental harm caused.

3. Order replantation of at least 200 fruit-bearing trees of
indigenous species in and around the affected area as part of
the remedial measures, following the principle of “restitution” for
ecological damage. The replantation drive must be monitored
by the Forest Department, and compliance reports should be

submitted periodically to this Hon'ble Tribunal.

4. Issue appropriate directions to the Uttar Pradesh Forest
Department and other concerned authorities to ensure the strict
implementation of tree-felling regulations, including the process
for obtaining felling permits under the Uttar Pradesh
Government Gazette notification concerning prohibited species,

to prevent future illegal tree felling activities.

5. Impose personal liability on the officials, including the

Divisional Forest Officer (DFO) and local police officers, who
pS

ot & hndla Goraxhpur
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failed to prevent and report the illegal felling of trees, and initiate
departmental proceedings or other legal actions against them
for dereliction of duty, in line with the Supreme Court's judgment
in Indian Council for Enviro-Legal Action v. Union of India (1996)
5 SCC 281, which mandates accountability for officials involved

in environmental violations.

6. Direct the local administration and law enforcement agencies
to register an FIR against the violators involved in the illegal
felling, including the builder, contractors, and any government

officials complicit in the offense, as per

relevant sections of the Indian Penal Code and environmental

laws and ensure that proper legal proceedings are initiated.

7. Invoke the "Precautionary Principle” and issue preventive
directions to all authorities concerned to take immediate and
proactive steps to safeguard trees and the environment in the
region, ensuring that no further instances of illegal tree felling or
environmental degradation occur, as mandated in A.P. Pollution

Control Board Il v. Prof. M.V. Nayudu (2001) 2 SCC 62.

8. Direct the authorities to immediately stop any ongoing or
future construction activities on the land where illegal tree felling

occurred, until the violators are held accountable, environmental
7] /l_./?
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damage is restored, and all legal requirements, including
environmental clearances, are fulffilled, in accordance with the
principle of sustainable development upheld in Narmada

Bachao Andolan v. Unionof India (2000) 10 SCC 664.

9. Appoint an independent commission, comprising
environmental experts, to assess the full extent of ecological
damage caused by the illegal felling of trees, and to monitor the
implementation of restoration and replantation measures,
ensuring transparency and accountability in the process, in line
with the judgment in T.N. GodavarmanThirumulpad v. Union of
India (1997) SCC 267, which emphasizes the necessity of

expert involvement in environmental protection.

10. Grant any other relief, order, or direction that this Hon'ble
Tribunal deems just, equitable, and proper in the interest of
Jjustice and environmental protection, including orders for the
restoration of the area to its original condition, criminal
prosecution of the violators, and strict enforcement of forest and

tree protection laws.”

The Respondents deny the validity of these prayers, as no illegal felling

occurred, and the ATR fully complies with the Tribunal's order. The
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Applicant's demands are baseless and exceed the scope of the original

order.

12. That it is respectfully submitted that the paragraphs of the present
Execution Application, are nothing but a challenge to the order under
execution and hence are going beyond the scopeseek to reopen settled
issues beyond the scope of the Tribunal’s order dated 26.04.2024, which is

A irﬁpermissible under law. Therefore, vide the present Execution Application,
the Applicant is seeking to reopen the grievances which are already settled
by this Hon’ble Tribunal vide an order under execution and the same cannot

be 'pérrhitted in terms of the settled principles of law.

13. That all requisite actions have been duly undertaken by the Forest
Department, including imposition of penalties and compounding of the
alleged offences, in accordance with law. Therefore, nothing survives for
adjudication, and the present Execution Application is liable to be
dismissed.The Respondents submit that they are the lawful owners of the
land at Araji No. 619, Khata No. 716, and on 08.02.2023, entered into a
Builder's Agreement with Respondent No. 6 (Vikas Kejriwal) through
Agrasen Relators & Developers Pvt. Ltd. for constructing a multi-storey

building. No sale deed was executed; the Agreement (Clause 14) allocates

/ﬁm
Prt—
Remendia Kt Trpa:

NOTARY
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40% of the constructed building to the Respondents and 60% to
Respondent No. 6 as compensation. Clause 2 assigns Respondent No. 6
responsibility for obtaining approvals, and Clause 5 mandates construction
completion within 3-5 years post-approval. Clause 18 confirms the land is
free of encumbrances. Post-08.02.2023, the Respondents’ role was limited
to ownership, and all operational responsibilities, including any tree-felling
post-Agreement, shifted to Respondent No. 6, absolving the Respondents

of liability for the alleged felling on 28.03.2024.

Thus, it is crystal clear that in terms of the directions given in order under
execution, the steps have been taken and therefore nothing survives in the
present Execution Application. The Respondents acted in full compliance
with the Uttar Pradesh Protection of Trees Act, 1976, and Gazette
Notification dated 07.01.2020, which lists 29 protected species but exempts
guava trees until 31.12.2025. Prior to the Agreement, Permit No. 6587240
dated 25.10.2023 authorized felling of 5 trees (1 Bael, 1 Teak, 3 Mango),
assessed as dry and diseased. The ATR confirms only 10 trees were felled,
with penalties of Rs. 42,000 paid, resolving all issues. The Applicant’s claim
of 75 guava trees felled is false, as guava requires no permit, and no

evidence supports such felling under the Respondents’ control.
/m/l/ R
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15. That from the above-mentioned facts, it is clear that the answering
Respondent has also complied with all the directions issued by the
authorities concerned and as such nothing remained in the present
application.The Applicant, a former caretaker, has no legal rights over the
land and filed this Application out of malice after his tenure ended before
thg Agreement. The Respondents deny any collusion, environmental
darﬁé@e, or non-compliance. The ATR and Gazette Notification exonerate

them, and post-08.02.2023, Respondent No. 6 assumed responsibility

16. That the present Execution Application is misconceived, devoid of merits,
non est in the eyes of law and liable to be dismissed with exemplary costs.
The present application appears to have been instituted with the primary
objective of misleading this Hon'ble Tribunal. The present Application is a

vexatious attempt to harass the Respondents, lacking evidence and driven

by ulterior motives.

PRAYER

In view of the facts, circumstances and the averments herein above, it is most
respectfully prayed that this hon’ble Tribunal may be pleased to dismiss the

present execution Application with exemplary costs.

AND FOR THIS ACT OF KINDNESS, RESPONDENT NOS. 2-5, AS IN DUTY

BO :
UND, SHALL EVER PRAY. /M/lr

o ] e i
Ramendra Nath Tripa.
NOTARY

i\ 6 India Gorakhnt
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DEPONENT

VERIFICATION

Verified at on this (‘)@ day of November, 2025, that

the contents of the above affidavit are true and correct to the best of my

knowledge and belief, and nothing material has been concealed thereof.

DRAWN AND FILED BY

: ,‘J:"f Gaurav

Kumar Bansal

Advocate

ican
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SR YS9 IRH
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IN pursuance of the provisions of clause (3) of Article 348 of the
Constitution, the Governor is pleased to order the publication of the following
English translation of notification no. 24/LXXXI-5-2020-07,93 dated January 7,
2020:

No. 24/LXXXI-5-2020-07-93
Dated Lucknow, January 7, 2020

IN exercise of the powers under section 21 and 23 of the Uttar
Pradesh Protections of Trees Act, 1976 (U.P Act no. 45 of 1976) read with section
21 of the Uttar Pradesh General Clauses Act, 1904 (U.P. Act no. 4 of 1904) and in
supersession of the Government notification no. 2270/XIV-5-2017-07-93, dated
October 31, 2017, the Governor is pleased to prohibit felling of the following trees
species:-

(1) Aam (Desi/Tukmi), (II) Neem, (lll) Sal, (IV) Mahua, (V) Bijasal, (VI) Pipal, (VII)
Bargad, (VIII) Gular, (IX) Pakar, (X) Arjun, (XI) Palash, (XII) Bel, (XIllI) Chiraunjee, (XIV)
Khirnee, (XV) Kaitha, (XVI) Imli, (XVII) Jamun, (XVIII) Asna, (XIX) Kusum, (XX) Ritha,
(XXI) Bhilawa, (XXIl) Toon, (XXIII) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI)
Dhau, (XXVII) Khair, (XXVIII) Sheesham And (XXIX) Sagaun and exempt other species
situated on Individal cultivated and un-cultivated holding.

2. Prohibited Tree Species shall not be felled till dated 31* December, 2025
except under unavoidable circumstances such as tree is dead or dying or it
constitutes danger to person or property or its felling is necessary for executing a
development work approved by the Government or after attaining exploitable
diameter or if the fruit bearing capcity of such tree has declined substantially and
pemission to fell such tree has been obtained in writing from the competent
arthority. For exploitable diameter, Principal Chief Conservator of Forests,
Monitoring and Working Plan, Uttar Pradesh may issue Guidelines from time to
time. As and when required.

3. Longitude and Latitude of trees to be felled and compensatory saplings to
be planted ( in lieu of felled trees) shall be mentioned in the application from while
applying for obtaining felling permission form the Competent Authority and
Subsequently recorded online.

4. The Tree owner shall plant and maintain 10 trees in place of each tree
felled and in case of not planting trees the amount of money for plantation of 10
trees and their maintenance for 5 years shall be deposited by the tree owner to the
Forest Department, as per section 5 and 7 of the said act of 1976. Forest
Department will utilise this amount for afforestation purposes. This will help
conserve such species and expansion of tree cover too.

5. Uttar Pradesh Forest Corportaion will facilitate the tree owner for
certification of standing trees on his farm land.

By order,
SUDHIR GARG,
Pramukh Sachiv.
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ANNEXURE R-2

Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 486/2024

Suddu Applicant
Versus

Ministry of Environment Forest and Climate Change Respondent

Date of hearing: 26.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. In this original application, grievance of the Applicant is that there
was a garden in two acres of land at Araji No. 619, Khata No. 716
situated at Chandra Petrol Pump, Sonoli Road, Police Station
Gorakhnath, Tehsil Sadar, District Gorakhpur, Uttar Pradesh. It is
alleged that the legal heirs of the original owner had entered into an
agreement with a builder Vikas Kejriwal and the legal heirs along with
builder in collusion with the Officers of the Forest Department and Police
Officers have cut the fruit bearing green trees illegally and when the
Applicant had tried to resist, he and his family members were harassed.
It is further alleged that 75 fruit bearing guava trees were illegally
destroyed/cut by using bulldozer on 28.03.2024 and a complaint was
made to the authorities but no action has been taken. Along with OA,

photographs of trees which were cut have been enclosed.

2. The OA raises substantial issue relating to compliance of the

environmental norms.

3. To ascertain the truthfulness of the allegations and also for
appropriate action, we direct the Divisional Forest Officer, Gorakhpur to

1
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get the factual report and take action against the violators, if required,
after duly following the principles of natural justice. The action taken
report will be submitted by the DFO, Gorakhpur before the Registrar
General of the Tribunal within four months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. If found necessary, the matter will be

listed before the Bench for consideration.
4. The OA is accordingly disposed of.

5. A copy of this order be forwarded to the Divisional Forest Officer,

Gorakhpur by e-mail for compliance.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 26, 2024
Original Application No. 486/2024
DV
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fa¥g:— National Green Tribunal Principal Bench New Delhi # ISt Original
Application No. 486/2024 Suddu Versus Ministry of Environment Forest
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el 3. To ascertain the truthfulness of the allegations and also for

appropriate action, we direct the Divisional Forest Officer, Gorakhpur to 2 get the
factual report and take action against the violators, if required, after duly
following the principles of natural justice. The action taken report will be
submitted by the DFO, Gorakhpur before the Registrar General of the Tribunal
within four months by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF. If found
necessary, the matter will be listed before the Bench for consideration.........
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aoid 736/ 10—1 TAi®, TREW, SR, 16 / 2024

National Green Tribunal Principal Bench New Delhi # AT Original

Application No. 486/2024 suddu Versus Ministry of Environment
Forest And Climate Change # dIRd ameer fRic 26.04.2024 & HE |

Sl 3TRAT

Il g, (Suddu) ERT I wRa s, fesoll % AT Original Application
No. 486/2024 Suddu Versus Ministry of Environment Forest And Climate Change I R
SRR gET e, TE feeell g1 RA® 26.04.2024 P arder aiRke frar T 8, (Fee—1)

e e foreraa & —

TS In this origihal application, grievance of the Applicant is that there
was a garden in two acres of land at Araji No. 619, Khata No. 716 situated at
Chandra Petrol Pump, Sonoli Road, Police Station Gorakhnath, Tehsil Sadar,
District Gorakhpur, Uttar Pradesh. It is alleged that the legal heirs of the original
owner had entered into an agreement with a builder Vikas Kejriwal and the legal
heirs along with builder in collusion with the Officers of the Forest Department
and Police Officers have cut the fruit bearing green trees illegally and when the
Applicant had tried to resist, he and his family members were harassed. It is
further alleged that 75 fruit bearing guava trees were illegally destroyed/cut by
using bulldozer on 28.03.2024 and a complaint was made to the authorities but
no action has been taken. Along with OA, photographs of trees which were cut
have been enclosed.

2. The OA raises substantial issue relating to compliance of the
environmental norms.

3. To ascertain the truthfulness of the allegations and also for appropriate
action, we direct the Divisional Forest Officer, Gorakhpur to 2 get the factual
report and take action against the violators, if required, after duly following the
principles of natural justice. The action taken report will be submitted by the DFO,
Gorakhpur before the Registrar General of the Tribunal within four months by e-
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Item No. 06 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 486 /2024
Suddu Applicant
Versus
Ministry of Environment Forest and Climate Change Respondent

Date of hearing: 26.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. In this original application, grievance of the Applicant is that there
was a garden in two acres of land at Araji No. 619, Khata No. 716
situated at Chandra Petrol Pump, Sonoli Road, Police Station
Gorakhnath, Tehsil Sadar, District Gorakhpur, Uttar Pradesh. It is
alleged that the legal heirs of the original owner had entered into an
agreement with a builder Vikas Kejriwal and the legal heirs along with
builder in collusion with the Officers of the Forest Department and Police
Officers have cut the fruit bearing green trees illegally and when the
Applicant had tried to resist, he and his family members were harassed.
It is further alleged that 75 fruit bearing guava trees were illegally
destroyed/cut by using bulldozer on 28.03.2024 and a complaint was
made to the authorities but no action has been taken. Along with OA,

photographs of trees which were cut have been enclosed.

2 The OA raises substantial issue relating to compliance of the

environmental norms.

3. To ascertain the truthfulness of the allegations and also for
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get the factual report and take action against the violators, if required,
after duly following the principles of natural justice. The action taken
report will be submitted by the DFO, Gorakhpur before the Registrar
General of the Tribunal within four months by e-mail at judicial-
ngtiwgov.in preferably in the form of searchable PDF/OCR Support PDF

and not in the form of Image PDF. If found necessary, the matter will be

listed before the Bench for consideration.
4. The OA is accordingly disposed of.

3. A copy of this order be forwarded to the Divisional Forest Officer,

Gorakhpur by e-mail for compliance.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 26, 2024

Original Application No. 486 /2024
DV
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raferd Tt TReRI, TREYR &9 JHRT, TRER
s <oy /10-1 e, TRER, 75\ /2024

Before the national Green Tribunal Principal Bench New Delhi # aifSa
Original Application No. 486/2024 Suddu Versus Ministry of

Environment Forest And Climate Change ¥ 7R ey fewid 26.04.2024 G
R 3 yeRul A wid g vy wff am e

7o Iy eRa af@we, w6, TR feel &R Original Application No.
486/2024 Suddu Versus Ministry of Environment Forest And Climate Change ¥
e R 26042024 TG R T B, W F¥ YR E-

............... In this original application, grievance of the Applicant is that there
was a garden in two acres of land at Araji No. 619, Khata No. 716 situated at
Chandra Petrol Pump, Sonoli Road, Police Station Gorakhnath, Tehsil Sadar,
District Gorakhpur, Uttar Pradesh. It is alleged that the legal heirs of the original
owner had entered into an agreement with a builder Vikas Kejriwal and the legal
heirs along with builder in collusion with the Officers of the Forest Department
and Police Officers have cut the fruit bearing green trees illegally and when the
Applicant had tried to resist, he and his family members were harassed. It is
further alleged that 75 fruit bearing guava trees were illegally destroyed/cut by
using bulldozer on 28.03.2024 and a complaint was made to the authorities but

no action has been taken. Along with OA, photographs of trees which were cut
have been enclosed.

2. The OA raises substantial issue relating to compliance of the
environmental norms.

3. To ascertain the truthfulness of the allegations and also for appropriate
action, we direct the Divisional Forest Officer, Gorakhpur to 2 get the factual
report and take action against the violators, if required, after duly following the
principles of natural justice. The action taken report will be submitted by the DFO,
Gorakhpur before the Registrar General of the Tribunal within four months by e-
mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR Support
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PDF and not in the form of Image PDF. If found necessary, the matter will be listed
before the Bench for consideration......... F
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IN pursuance of the provisions of cluse (3) of Article 348 of the Constitwian, the Giovemor is

pheased to order the publication of the follow ing English translation of netification no 24 LNXXE-5-0000.

U7, 95, dated Janunry 7, 2020 ;

Moo 240 EXXNI-F 2020-07-93

utted Luckaow, Jianuan 7, 2020

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees

Act, 1976 (U P, Act no. 43 of 1976) read with section 21 of the Uttar Pradesh Genersl Classes Act, 1904

(LR, Act 0. 1 of 1904) and in supersession of the Government notification no, 2270°XIV -3=-2017-07-93,
dated Qctaber 31, 2017, the Governor is pleased 1o prohibit felling of the Tollowing trees species:-

3 Aam (DesiTukmi), (1) Neem, (111) Sal, (1V) Mahua, (V) Bijasal, (VD Pipal, (VI Bargud,

(VD Gular, (IX) Pakar, (X) Arjun, (XD Palash, (XID Rel, (X1 Chirauniee, (XIV) Khirnee,

(NV) Kaitha, (NV1) lendi, (XVID) famun, (XVID Asna, (XN} Kusum, (NX) Ritha, {AND Bhikowa,

(XNID Toon. (XX Salad, (XX1V) Haldw, (XNV) Bakali’Kardhai, (NXV) Dhaw, (XXVID Khair,
INNV Sheasham and (XXIX) Sipaun

and exempt ather species situzted on individus! cultivated and
wn-cultivated holding.

2. Prohibited tree spevies shall not be felled il dated 31 December, 2

(25 except under
ursvaidable circumstane

e sueh s tree is dead or dving or it constitutes danger ta person of property or its
felling is mevessary for executing a deselopment work approved by the €

iovernment or after witaining
exploiieble diameter or if the fnht bearing capacity of such tree has declined substantially and perissivn

o el such tree has been obtained ia w nting from the competent suthority. Fer eapluitable diameter,

Principal Chiel Consers ator of Forests. Monitoring and Waorking Plan, Unar P
from time 10 tne, as and when required

L Lengiude and Latitude of trees 10 be felle

radesh may isue guidelines

dand compensatory saplings ta be planted (in fien uf
es} shadl be mentioned in the application from white applying for obtaining felling penn
form the Competent Authority and subsequently recorded online.

3. Ihe tree osner shall plant and maintain 10 wees in plac
planting trees she amonnt of maney for plantation of 10

felled tre 158101

e ol each tree falled and in case of not

trees wnd their maintenance for 3 years shall be
deposized by the tree owner to the Forest Departiment, as per section § and 7 of the said Act of 1976, Forest
Department will utilise this amount for afforestati

vit purposes. This will help conserve such species and
expansion of tree cover 100

3 Uttar Pradesh Farest Comporation will facilitate the tres owner for certification of standing trees
on his Gaem lapd
By order,
SUDHIR GARG.
Pranieddy Sachiy
oo 549 TS -(fR=P-2020-{1335)- 590 g - @egEe s 8 nmRe) |

TowFoTyfo- Tods 1 w0 qeh-2020

forsonady
2l 2020-{1338)-1000 AT (s 8 armde) |
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